CENTRAL ODMIMISTRATIVE TRIBLNMOL
MUMBAI BENCH, MUIMBAL,

DRIGINASL APPLICATION NG, 2248 /0000

DATED: Friday, this the 8&th Day of October, 2000

Shri Subhassh bMig .o v Applicant.

{Applicant Shri R.Ramesh with Shri Ramamurhty, fSdvocates)

Yersus

Union of India & Ors ..o Peopondents

‘D {Respondents by Shri M.1.Sethna, Sr.Adv. with BShri
" V.D.Vadhavkar, Advocate)}

Hor: " big Shrilﬂ.m. Basbhadur, Member (/)
Horn " hle Shri S.L.3ain. Member 10)

{1) To be referred toc the Reporier or not?

{7} whether it needs o be circulated to
cther Bernches of the Tribunal?

{3y Library. Q gv ;

{B.M. Bahadur)
Member {82

No



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MiMBAT BENCH

ORIGIMAL APPLICATIONM NO.Z24/2008

DATED:  This FRIDAY, the &TH DAY OF OCTOBER,
2088 . 1 '

CORAM: HON'BLE SHRI B.N.BAHADUR, MEMBER (/)
HON'BLE S5HR1 S5.L.JAIN, MEMBER (J)

Ehri Subhash Wig,

Appraiser {(Under SBuspension)

reverted as Preventive Officer

Mew Custom House,

Mumbai

angd Aes: At Flat MNo.5,

Building No.il,

Plot No.D186,

Adenwala Road, Matunga,

Mumbai SRR DiIF. ' saresas  Bpplicant
{Applicant by Shri R.Ramesh with Shri Ramamurihy, Bdws, )

Yersus |

1. The Union of India
through the Secretary,
Ministry of Finance,
Govt. of India,

Dept. of Rewenue,
Mortih Block,
Mew Delhi 13188 D11,

2. The Commissioner of Customs {(GBenerall,
New Customs House,
Ballard Estate,
Phambai 408 DRI, e Rezpondents.

iRespondents by Shrai M.1.S%=thna, Sr. Advocate with Shri V.0,
Vadhavkar, Advocate) ) '

O REDE R (ORAL)

, | 7
P B‘M.Bahgdur( M8y

i. tearned Counszel for the Applicant Shri Ramamurty ang Shri
M.il.Zethna with Shri Vadhavkar heard . Shri H.1.Sethns informs
us that the Suspension Order in rezspect of the applicant hazs been
revoked on D, 10,0808, Thus the grievance of the applicant  made

in para 8 {3} & {c} does not survive any more.

prge It i= seen ihat im this Order dated Sih Ootober, 008

revoling suspension, 1t is stated that this order iz withont



‘ﬁ

-2 g.60, 3245 2000

preijudice to the outcome of the disciplinary procesedings or  any
other proceedings that have been initiated/may be initiasted
against Shri Subhash Mig, Preventive Uddicer.
S The oraver made ot para Bib) iz reproduced as below:
*{ky that thiz Hon bis Tribunsl betpﬁeased to
hold and declare that the department cannol iszue
any departmentsl chargehseet at this stage on the
material on which the CBI has filed Special Case
No.&F/ /99 | asgainst the Bpplicant for

disproportionate assets.”

g, Learned Counsel for Applicant prays that the O.A. may be

dizsposed of subiect to this prayer at (at B (b} being left open
/

and he be granted liberivy to agitste it as per  law. { earned

Counzel for ihe Respondents  is hesrd on this  point., It ds

crdered that in regard to this prayer, the issuwe is open onn both

" mides. The Applicant =hall be at liberty to agitate the matler

am per law, The C.AH. i= gdizppsed of =ubiect to the  above

ocheervations.

S Mo orders az to cosis,
L /g\, ond_ sl
pLgrt— A
18.L.3ain? : : {B.M.Bahadur) .
PMember $.0) Homber (A3
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CP _No.46/2001 in OA No.324/2000
Date 3 13,9.2001.

Heard Mr.G.K. Masand, Counsel for the
applicant and Mr.V.G. Rege, Counsel for respondents,

We are infomed that Ramesh Ramachandran,
alleged contemner, has been posted on 27,4,2001 as
Commissioner of Customs (G), New Customs House, Ballarc-
sstate, Mumbai, We do not find any negligence on ' the

art in giving effect to Order of this Tribunal,

“soon after his joining the Order has been given effect

and therefore no contempt is committed under section
11 of Contempt of Courts Act and therefore notice
against him is discharged and proceedings- are dropped

Before parting with the case, we are of the
view that though Ramesh Ramachandran is not at fault
but the department has not been vigilant in-the -
matter in giving effeet to the Order,especially when
the applicant has been making representation which
ultimately required even the Lawyer's notice.was—net

We hope that the department will “be ~
careful in future in respect of implementation of
Tribunal's Order, since the proceedings are dropped,
the Contempt Petition % stards disposed of.

M ,51‘-,":-%""}_

( M.P. Singh ) ( Birendra Dikshit )
Membexr (a). Vice Chairman,
He , i
srderflede===ut despatched

Taeypyt Yo sat (8)
to Applicaut; Respondeat i
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